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/ of the applicant.
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_@é(% . Application is admitted. Mr

‘ 'A.K.choudhury. learned Addl.C.G.SC
) receives notice on behalf of
,respondent No.l, Mr G.Sarma,learned
Addl.C.G.S.C receives notice on

1PO/BD NOQ— ”97 _ ,behalf of respondents No.3 & 4 and
1 "Eated T j e/)/ . Mr C.T.Jamir, learned Government
‘. | FY) Mumr 4}/ Advocate, Nagaland receives notice
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- List on 3.10 1997 for written
statement and further orders.
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N ‘_'._ L o 3.;9.97 ' There is no representatlon onl

' behalf of the applicant. Mr G.Sarma .
1earped Addl.C.G.S.C prays for one
month time for respondents No.3 &4

for £iling written statement. Mr A.K.

Choudhury, learned 2ddl.C.G.S.C also
makes similar prayer. Accérdingly

VNG time allowed till 5.11.97.

,5“ List on 5.11.97 for written state
. -mentvand'further orders.
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20.11.97 Written statements have been

COU‘V\%JZH A?d;nyto'\'\/l"’f %,‘L_«_,ﬂ .filed ‘by respondent Nos.2, 3, 4, 5, and

6. Only respondent No.l1- The Union of

: ' , 2 ¢ pomoliond :
N~ A/Q /’LCV(}% U.a: ,Z/‘?SP sl ' India, has not filed written statement.
. &. . .
Nb- Q. ” e ot f) y i The Union of India has prayed fqr further
t extension of time. As a last chance we
X? ’/’5 9 3. , : allow 2 weeks further time to respondent

No.1 for filing written statement. No further

% /9- /(—37 : ' exte,nsionv of time will be granted.' List
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. 18.12.97 E" Mr G.Sanha and Mr A. K.Choudhury,
0%}57/\/ - learned Addl.C.G.S5.C submit that the  ~
weitten statements have been filed by
lb - i?. .97 respondents No.l, 2, 3, 4 & 6. Mr D.K.
T _ :Misra.learned counsel for the applicant
Y R,o.‘ﬂé 36\\}“) g~ ' -prays for some time to file rejoinder.
hainedd o’% KLY lmg(:cmo(mﬁf - This may be filed on 5.1.98. '
NO"“" L i List on 5.1.98 for re joinder and
% L ‘ further orders. -
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ik statement. Prayer allowed.
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; © This application has been filed for
‘non selection of the applicant in the

'%selectioﬁ process for prcomotion to the

%Indianvadministrative Service (fof short
{IAS) ih the year 1996-97 of the Nagaland
%Cadre.~The application was admitted on
%5;9.19Q7@,The selection process for the
lyear 1996-97 has already been completed
land the select list has been published
%nd for the;year 1997-98 new selection
‘rocessAis,about to start. In view of
ihis the applicant does not want to press
-the application so far his selection 4dn
the year~1996~1997 is concerned. However,
ﬁe insists that he should be considered
in the next vear i.e. 1997-98. As the
present appllcatlon was for .non -selectien -
?f the- appllcant for- the year-1996<97 the
application to that extent has becone

1

Jdnfructucus.

| Heard Mr P.K.Goswami, learned senior
counsel appearing on behalf of the appli-
¢ant, Mr C.T.Jamir,learned Government
'5‘vocate'Nagaland for respondents No.2

Zﬁd 6, Mr G.Sarma, learned Addl.C. c; 8.C

ipr respondents No.3 & 4 and Mr A.K.Chou—
H

‘aqury,learned Ad4d1.C.G.S.C for respon-
d

dent No.l. It is agreed by the counsel
, ) ‘

£or the parties that for all pradtical

. . |
pyrposes the present application so far
the non selection of the applicant for

;he year 1996-97 has become infrﬁctuous

blt in view cf the facts and circumstan-

Wc%s mentioned above, the counsel appea-
’ rﬁng‘on behalf of the applicant submits
'that the appllcant should be_considered .
: ii the next seléétibn ive. for- the year”

19P7-98. The counsel-.. appearlng on

n to the Submrqsfon of Mr. Goswaml that

ti

_ DeFalf of the respondents have no cb jec--
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the applicant should be considered for
the next selection i.e. for the year
1997-98. éqnsidering the submissions of
cf the counsel for the parties we dispose
of this application with a direction
to the respondent No.2-Chief Secretary
to the Government of Nagaland, Kochima
to reconsider the case cf the applicant
fcr correct assessment cf his grading
befcre sending the records'to the Selec-
tion Committee for selectiocn of the
officers for recruitment to the IAS for
the year 1997-98.

Application is disposed of.

‘Considering the entire facts and -
circumstances cof the case however, we

make no order as to costs.
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